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CENTRALADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Applications No. 129/2005, 130/2005, 131/2005 and 

136/2005. 

Date of Order : This the 14 1  Day of June, 2005. 

THE HON'BLE MRJUS  ICE G. SIVARAJAN, VICE CHAIRMAN. 

Shri Gangadhar Das (O.A.129/2005) 
Shri Nijit Kr, Nandi (O.A.13012005) 

3.:Shri R.K.Kàlita (O.A.131/2005) 
4. Shri MadhuSudan Tyagi (O.A.1 36/2005) 

All the applicants are working as Superintendent 
under different ranges of Central Excise, Guwahati ... Applicants 

By Advocate ShriJ.L.Sarkar for all the Applicants. 

-. Versus- 

Union of India, represented by 
the Secretary, Ministry of Finance, 
Department of Customs & Central Excise, 
New Delhi. 

The Chief Commissioner, 
• Customs & Central Excise, 
North Eastern Region, 
Shillong. 	 ... Respondents 

By Mr A.K.Chaudhuri, Addl.C.G.S.0 in O.A.No.129/05 & 130/05. 
Mr M,U.Ahmed, Addi. C.GS.0 in O.A. No. 131/05 & 136/05 

ORDER(OIIAL) 

SIVARAJAN L(V.C) 

In all these cases the applicants challenged the propriety of the 

transfer. •prderS'dated 3.6.2005 and 6.6.2005 issued by the 

Commissioner. of Central Excise and Customs. Apart from their 

individual circumstances, according to them these orders are passed 

in patent violation of theaccepted norms regarding transfer of Group 

B employees contained in Annexures A and B. It is the contention of 

the. applicants that these orders have been issued with the sole 

purpose of obliging certain Superintendents by soliciting 
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representations from them. It is also stated that persons like the 

applicants are not afforded an opportunity to make representations 

before the Commissioner in regard to their peculiar circumstances. It 

- is stated that the applicant in O.A.No.130/2005 is undergoing 

treatment for serious ailments and in O.A.131/2005 the mother of the 

applicant is undergoing treatment for cancer and that there is only 

one Cancer Institute for treatment in Guwahati for the'entire North 

East Region. It is their grievance that the applicants were never 

informed of the intention of the respondents to effect transfers and 

postings during the month of June contrary to the well accepted 

norms that transfers and postings of Group B officers will be effected 

only in the month of Decembcr or at the latest by 319anuary of each' 

year. It is also their contention that as per the norms prescribed in 

Annexure-A and B. particularly Annexure B where it is specifically 

stated that the normal tenure of Superintendent in a particular station 

is for a continuous period of 4 to 6 years and that without any valid 

reason the applicants, who have not completed more than 2 to 3 years 

have been transferred out from Guwahati to distant places without 

their volition. 

2. 	I have heard Mr J.L.Sarkar, learned counsel appearing for the 

applicants and 	Mr A.K.Chaudhuri and Mr M.U.Ahmed, learned 

Addl.C.G.S.Cs for the respondents. Mr Sarkar pointed out .that the 

impugned transfer orders cannot be sustained for the sole reason that 

these orders are passed in the month of June, when the children of the 

- applicants are in the mid academic session of their studies. Counsel 

submits that these orders have been issued at this late hour only to 

oblige certain Superintendents in the department by getting 

representations from them. Counsel also submits that the transfer 

A*/ 
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orders are passed in patent violation of the well accepted norms 

contained in Annexures A & B, which are made with mala fide 

intention:Counsel also drew my attention to the order dated 3.6.2005, 

from which it is seen that pursuant to representations made by more 

than 20 Superintendents they have been transferred to places of theIr 

choice and it is stated that they are not entitled to TA/DA since the 

transfers were made as per their requests. Counsel submits that no 

ftirther proof is required to establish mala fides in the matter. 

Mr A.K.Chaudhuri, learned Md1.C.G.S.0 on the other hand 

submitted that there is no illegality in the transfer orders. The 

guidelines issued in the form of executive orders will not stand in the 

way of the respondents effecting transfers in public interest or in the 

exiqencies of the administration. Standing Counsel also submits that 

this Tribunal will not interfere in transfer matters and it is for the 

applicants, if they are aggrieved, to make representation before the 

respondents. 

I have considered the rival submissions. A Division Bench of this 

Tribunal had occasion to consider the challenge to the very same 

transfer orders in O.A.127/2005 and rendered judgment on 13.6.2005. 

Direction was issued to the respondents to consider the 

representation made by the applicant therein in the light of the 

guidelines and also not to relieve her from the present place until the 

representation is disposed of. The guidelines clearly show that the 

transfer orders are to be issued only in the month of December and as 

far ,  as possible before 31 January of each year and such a norm was 

fixed only to take care of the interest of the children of the officers 

who are studying in educational institutions and not to affect their 

studies adversely. In these bases it is specifically averred by the 
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applicants that their children are studying in the educational 

institutions and they are in the mid academic session. That apart, 

Annexures A & B guidelines would show that Superintendents of the 

Customs and Central Excise department Will normally have a 

continuous service in a particular station for 4 to 6 years. In these 

cases both the aforesaid norms are seen violated and the only reason 

for departing from the aforesaid well accepted norms I could gather 

from the impugned orders is that representations made by the certain 

Superintendents were considered and transfers are effected to suit 

their convenience. To put it differently there was no public interest 

nor any exigencies of service involved in these transfers. Though 

normally guidelines issued by way of executive orders may not have 

any binding effect in the absence of any public interest or 

administrative exigencies, the respondents are bound to make 

transfers and postings on the lines of the guidelines issued that to 

after due discussions, deliberations with the Association of employees. 

In the instant case it is seen that the applicants have made 

representations against the transfer/posting order dated 3.6.2005 and 

no interim orders have been passed thereon. In view of the alleged 

violation of the guidelines, particularly, those discussed hereinabove 

the concerned respondent, iamely, the Chief Commissioner of 

Customs and Central Excise will consider the representations made by 

the applicants with reference to the guidelines (Annexures A & B) and 

the observations made hereinabove and take a decision thereon 

within a period of one month from the date of receipt copy of this 

order. If the applicants want to supplement the representations they 

are free to do so within a period of one week from today. The Chief 

Commissioner, Central Excise and Customs shall consider the 
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individual representations submitted' by the applicants as directed 

above and pass a reasoned order. In the meantime, if the applicants 

have not so far been relieved from the respective post held by them 

they will be allowed to continue in the said post and same place until 

a decision is taken as directed above. 

The O.As are disposed of accordingly. 

The applicants will produce this order alongwith the additional 

representation to be made within one week from today to the 

respondents. - 

/VICE OAIRm1N 

4. 	 .. 	. 
... .......................- 	 . 	 -'.. 
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In 1 he Central. Am:i.i 

Ot; h t. I Bench no Ou.wa h:\  I 

D.A. I'Io,, 	 /200 

Si':L M.S.1yc; I 

VS 

Union of India & Ors 

SYNOPSIS OF THE APPI. ICATON 

This ipp1 :1. c: 	tion 	is mtc:R? 	against the impugned 

traiisfer 	orclei' chted 03/06/2005 whereby the applicant has 

been t i'n fei'rec:I to CE !' D :i. I:rurj ar h 

1 hat. the sa :i ci I mpuçjnecl transfer oicter has been 

:i.s'.c:t in vicI. at:ion to the c::i. rcu1a ted/pub:L ish*d poi. :1. cy of 

•i ri:nsfr cie Resp(:)nclen (. Depa r tin€:•r (' 

That the applicant was posted to Centra:I. Exc:i.s 

(:uwahat 1 :1. n De cm ber • OO . Hi. s •ien w"e of Six years se i'v :1. ce 

at C3uwahati has not been c:ofp:I.et(?d ti. :s, :1. (:1 ate It is also 

stated that the ch:L :l.:I r€ii of the app.L : cant are purk.L:1rcj 

stud :i.es at Ouwaha :i. and :1 1. is thci r mid si.in .. The 

t ran sfer of the a:p.t. 1. C..fl t. shall cause iffl(flPti s•:• h. dsh:i. P 	and 

1 oss to the academics of the c:h:i. id icn 

That the :i.n:uçjned transfer order in June is 

against the ac::c:tedI pu]. I c:y and qu:Lc:Ic?i. 3.. of trarii cI' to be 

made and cj iven effec:t by I)ecember/January.  0 

$4 4 44$ 484 #44488484848484 44848444 44 84 #8844 #848484 
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In The Central Administrative iribiu:a1 

C•)ht. . Bench usth.w hat :i. 

O.A. No. 	/2(0 

£3i:i. M.S. Tyaqi. 

• Verst.ts 

iJr :i. C)fl of India & C) r. 	 _,jespondents  

I N I) E X 

SI.No. irr(:•xu I'(? 	 Particulars 
	

Page i'lc> 

11. 	 ::i.:i. (::1:i.(:)I" 	 1-9 

2.1 	 (jc,,.:i.f:Ic::..L.:jc,I. 	 :i() 

A 	 1 i' nsfer F'oi. i c:y 
	 IJ-1 

4 .. 	 I..,1 tei' cl t?c:l 04/10/2004 

511 	 C 	 Franfer l::I(:)fc)I.tna 	 4 
7,, 	 X) 	 Order dated 03/06/2005 

F:i led by 

( (ui uj:am . hc Ii 	i:cr 1 >' ) 
ADVOCATE;: 
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4. 

In The C:•n tri. Acitn:Ln :i. k.rtive 1r:i. i:ii]. 

Guwahati I•n ch :: : (3:tt.i 

( An Ap:l. :1. c:a t:ion Under Section :19 of the Adn:i,n :i.'.tr tive 

"Fri 1:.inai.s Act • :985 ) 

o .. A.. n],. 	/2005 

3r:i. Iiid hit StcIi:tn 1yçj :1 

tiior k:i.ncj 	as 	')t.tpeI" :i.n t.enc:i :•n t 

C•:'n ti'::L Ex c::i. e . 

Ai.ic\nt 

An ci 

un :1. cn Of India represented 

by the Secretary, 11:iri :i.try of 

Finance, I>(' F' 1fllC:?n t of Ct.tc. 
.(.(:(fl 

& Cn ti1 Ex c:e • New Del hi 

T he C h:i, (.?f Commissionerp  

	

Central 	iEx c::i. 

North 	Eastern 	Req i on 

S h . :t. :t, 

f)on (:Ic:r ts 

aLt sth2a 

1ct;Lon 	fllC1(? . 

Thi ; 	application 	is Ic:td? 	\ç;i:i.fl 	tie 	:1 m . uçji ec:l 

trn ...er (:)rdlel' I'to., 72/2005 dtecI 03/06/2005.. 

2.. 	 1urisdiction 

The applicant declares that the subject fflatt(:r of 
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this £t))1:Lct'1LC:)fl is t:ith:i.n the jtAi:L'c:I:Lc::Lcrl of this 	I"Ic,n 

r :. I:.tr i: :t. 

Limitation 

The a ppl :1. c:an t de::la re. that the sit b.:i ec::t matter of 

th:L s ap:)1 :1 cat:i.on is 'Ji th:i.n the time .1, im:i. t pres(::r:i. I)ed under 

section 21 of the Administrative Tr:i.I:unai. Act 1935.. 

4.. 	 Facts of the Case 

4.1 	That the app! :1. cant is a c:i. ii zn of md :1. a and hen c:e 

is en •ti .1cx:I to the ri.q hts and pr:i.vi .I.eçjes ç;t.kr'ckn thec:t 	undtr 

the Conit:i. ti.tt ion of :I:r:I 1 

4.2 	That the app:ii. c:an t is a Oic.p4 Offi.c:er, w:rkinçj 

as E3t.tr :i.n tenden 1 Cen tra 1 Excise and po te:I at ()t.waha t I 

The 	i p p 1. :i. c::ar t was promoted as &t er :i.n ten don 1 	W a a f 

09 ,, 06 ,. :1.994 t rom the i:ost of 1 n s pe c:: to r on promotion he was 

posted to c;e; t ri :i. Excise, 6t'i. 1. 1 c:mq .. In the year 2000 he was 

ktif r r(?(:I and i::edI to I) :i. mapu r He made representation to 

the 	r'espc:)nc:len 1 at.ttcri. t:i.?s for 	his 	....rtr 	badk 	to 

t3t.t'ah 1:1. ,, 	T liP respondents au .ho r :1 ties were VO ry 	nuc: h 

'.ympa thc•?t:i. c 	and 	cons:i.cter:i.ncj the prayer of 	the api::i. I can 

t.an '.sftieci and ))s .ed ii :1. in to f3uwaha t :1 w e a f 	1 3 12 200() He 

has not coinp 1 eted the tent.t re of 6 years at Guwa hat :i. 

4.13 	Th<t for t. he purpose of transfer and post :incj of 

(3rou p•-r fl.f:f :1. c: rsi in l'Ioi' th l:.st t h€ Respondent I)e:a r .t(nc:.n t has 

icIe oit 1 a trans ...e r l:)o :1. 1 c:y ' j ci e c ., 	ii 	i: i: ( 7 ) ¶/E:1• i: :i: :i: /3/:i. 674 

c:Iated 	07/11/1996 tak:i.nq :in to 	relevant 	c:ons:idera t:Lons 

in dud inq consideration for welfare of the clii. id ren and 

t he:i. r eclu ca lion a The adoptec:1 p0]. :i. c:y is that trans ...•r• w:i. 1 1 be 



cc)mpi. Ctt?ci before 31st D c:embe r on any yea i' and as far as 

pc.si b:l. e c?c•c::t.ed by 3 1.t Jaflur>' of the fol :I.ow:i.n cj 
)/cc\ r 

Copy of the 1.ansfer pol :1. ::y cI?C:I 

07/:11/1996 is e ::losed as nrXUrCA 

	

4.4 	
That the aforesaid transfer policy has expi.lc:l. tly 

macic t he tenure and post inq of (3rupI (1ff :1. cers as under 

"3.. 	
ihe qmel'a]. tenure in one station will be 4 

to 6 years.. 

Pcr':i.od 	of 	stay 	
in 	any 	one 

s.tatiOfl/Se(t1(h/0ti ce wi. 11 not be more than 2 

years.. 

3:i.n ce the officers I:o :i.onq to a common cadre  

of (:Ont.rai. Ex c:i.se ma:i.nly, no :t.CV wi] ]. 	remain 

pos ted in Customs for more t han 4 years 

	

4., 	
That by a i.ettei' dated 04/10/2004 option for 

annual qenera 1 transfer of 3u per :1. n tendon t for the year 2004 

were c::a:t. led from the con corned officers who have c:omp]. e ted 

tenure of service as per ac:copted transfer pc: 1. :1. c:y .. Options 

were ci :1. re c:tcd to submi. t in the I:res c: r :1 bed profortfla on closed 

wi tb this :I.ettor on or before 31/10/2004.. ] t is sta ted that 

the option for purported qeneral transfer undo rthis letter 

dated (>4/10/2004 was c:al led for as per para 2 of the 

aforesaid ti'ansfor 1:oi. :1. c:y.. This letter ci ated 04/10/2004 

in(:llc:at.os as undcr 

Su I:c?r :i.n t.enclr •ls 	
tdi(:) 1a'/(? c:onp :l.? t.ccl t.he 1. r t.(?nu r€ 	as 
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:; a 	/4 	::: 

i:e.i. :w w:i, 1 ]. be (::c):i.cic?rci io r transferg  

(1. ) 	In the same stat :1. on for a continuous pe r i. oci 

of 4 (1:our)  to 6 (s;i.x) 

:r. n the same 1(? c: t. I on 	CC? for a con t inuous 

per:i.oci of 2 ( .wo ) yeai'i , and 

( I i i ) 	In the same Cc:)mn(I1:Lss:i.c)nel'a te for a con tInuotis 

I:x?r:Loci of 4 (four) ypcU 

copy oft the 1. e?tte?r cia ted 04/ :i0/()O4 

i. s enclosed as Anne xureD 

(:c)py 	of 1: hc•:•? 
••• 

I'(f.fl 	;fer F• .ct:orna 

forwarc:le(:i w:i. lb J.:•?tter datec:i 

014/10/2004 is en c: iosc•?c.1 as Annexure-C 

4.6 	That as a 1 read>' sta ted a bc)ve the ap I:1 :1. can t was 

-- '//\/t 04 	W hiet 
po.te(:i 	In 	t.he (?ntrai. I::.xc:ise  

transfet' was not lue for annual qenrai. 	 for 2004 as 

I' the a ::c::epted poI. I ::y/c:juide]. i.nes for 	arfer .. he ci id 	not 

sul:mi. t any oi:YLiOfl 
as :i. 1 was not c::a:i. ie?di lor 

4.7 	 That it is stated that the Commissioner of Ce?n tra:1 

Excise, 	Sh:L 1 1 on q has :i.ssued an 0 rde r 	No., 72/2005 	of 

of 	the ofti cers in the 	grade 	of 

Su I:x r in ten den 1 G roup-B ci atecl 03/06/2005 by wh:i. ch 59 (3 rou 

of'f:l cers in dud inq the ap:i :i. c::an t have been transferred from 

one station to another. The name of the ai:pJ. I c:an t a,l:ears:i.ii 

the aforesa:i.d laer order at si .. I'to .34.. Th:i.s transfer 

orrie r 	shows that the same has bee:'n 	:1. sued 	w I thou 

aPFi. :1 cation of minc:I and I •I: has been iuect as routine 

exerc:i.se of j:ower and the admln Istrat:i.ve? act:i,on has no 

e:i. emen t of i:ub 11 c interest .. On the contrary the order dated 
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03/06/2005 	ac:ts c:c:n tra ry 	to 	the 	iii t?'5t Of 	the 	::h:s. id ren ' 

ecluc:at:i.on 	of 	the 	appi. :1. cant.. 

(:(:)I:)y of 	the c:)rcler datec:! 	03/06/2005 	is 

c?ti cod 	a'. 	AnneX(.LI'€'?'i) 

4.8 	 1 hat 	the al:)p1'.:n t 	becjs to state that his 	rrml 

tenure 	of 	6 	years 	at 	(3utijah.ti 	as 	per 	the 	ac:c:eptecl 

pc:I. i (::y/cJtA idel :i.nes 	of 	transfer 	has not 	been 	ex p:1. re:i 	It 	is 

stated that the elder dauci hter of the app1 :i. cant is 
	study:iflq 

in 	Class X at Army S choo.l. Na rend i and 	he wi :I. :i. be 	appea red 

in 	the i•isi...c Final Examinatior 	in FebruaIy/liaI" c:h 	2006 	The 

son 	of the appl :1. cant is study:i.fldi 	in Class VI 1 	in 	the 	said 

school.. It is stated that both the children of the a ppi :1. cant 

are 	:i. ii 	t he :1. r 	mid a cadern :1. :: session 	The 	transfer 	of 	the 

a p p1 :1. can t 	
under such c :1. r cums tan ces w iii. also c:ause 	

:1. mmen se 

hardship and l:ss to the ac:ademi cs of the ch:i. :i.cI ren and 
	they 

w:i. ii 	be 	deprived 	of 	their ft.u" ther 	stud :i.es 	in 	the 	new 

station 

That the said order of transfer cia ted 03/06/2005 

has been :1 suec:i without req a rd to the pres cr :1. bed and 

ac: cepte:I norms of transfer.. The circulated/published policy 

st:i. pulates .
......t the qeuierai. trans...'ers shai. 1' be made in 

De cenbe r of any yea rtc. he cj :i.ven ei' ...e c::'t. by January ne x t.. Bt.t 

most sit r pr :1. sin q 1 y the said order has been issued in June in 

th ta i. neq :i. :i.cen ce of the Department 's own forfflti :1. a ted po]. :1 c:y.. 

1' his has been done purportedlY to ac commod ate some ol'
.....1. c:e rs.. 

ed O3/06/200t 

4,,:L0 	
T hat the order' of trans...r dat  
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1I.1 i. f et '. 	that 	the '.ffle has been 	i'ued 	ha;ti .1.>' wi. lhot. t 

ta :1 1 :i.nq •fc•i' I)c.?c::c?i:)c...br  t'fti c:I. is ti•c.? schedule t:i(flc •f: (:);e  :i,'tie of 

t he ord ei' •. A c: 1. c:se pe ii.a 1. of t he order ci atecl 03/06/200 

i. nd :i. ca tes that the same has been :1. ssuect to a c: c:ommod ate a 

nufnher of cYfi:ic::ers,1  for example, :f:.i.c:?is  at 4 !' 

6 	17, lq 21 etc:, on the basis of tlwir r?prceItat:Lc)ns 	' 

Such t ran se r at the behest of some off:i. ce rs as in ci :i. c:a ted 

t here:i.n v:i.ola t:Lnq the prescri bed t:i.me sc::hec:Iule of ti ansfer 

c:ausincj undue and immense hard shi. I:  to others :i.n ci. uci i.nq 	the 

app:L:lcant is not just and fai.r af:Imln:Lstrative action.. Such 

ac:t:i.ons are d :Lsc:r:i. m:i.natory and arb:i. trary and the ap:J. I c::an t 

has be come v :i. c: 1 :L m :f sit c h a r bi t ra ry act :i.on 

4.11 	That the said order dated 03/06/2005 ci :i. rec:ts as 

" l't(:) 	•ft.t i'tlei' 	representations 	t'i 1 1 	be 

ert.e'ta3.l(:l ...... 	I'  

Eitc:h stipulation c:i fl1(?S the ap::1.i::ant the i'içjht and 1i.(::(:)pe to 

sit 1:in :1. 1 	and e x r€is her cj r :1 (?Vifl <•5 and t•I:i .f.f:. 	:i. •l :i. (S 	to 	t he 

superior 	cicnin i. s ti'a t:i.ve: 	c:f:i. c::'. 	for 	thei. i' 	clt.te 

'1h:i.s c::uts at the root of acim:in:i.strat:Lve 

•f•t1 iiss and :I:i.?s the scope of adm:i.ni.strative process. The 

mai.:i.(::e in fac:t as wc?ll as in .i.aw is :)\tent in the fac:ts and 

C: :1. r c:umc tan ces oft he case 

4.12 	•1•i'ai.•. the applicant submits .............. 

and 	p:s t:i.nq 	as pe rt.he 	afo'sa :ic:I transfet' 	orc:ler 	cia i:.ecl 

03/06/2005 	:15 not 	c:an c:ei. 1 ed he 	an ci his 	family 	memi:)ers 

in c::i.t.cl :inq 	the children shall suffe r:i.r reparal:):te 	loss 	and 



\ 

:: 7 

:i. n .:i t 

4.13 	Iti t this application is (lcie bonafide and for the  

(:it.t5c 	of .:i .t1 :1. (::€ 

5. 	 Ground for reiifs with leqa]. provisions.. 

5.1 :1. 	 For that the :i.(n:)t.(cJn€cI (:)(ci€?I' of 1in.....r:i.si. 1. .I.€?(Jft.l. 

in 	as 	mu c:h 	as the same icl'IE' 	been 	:i.'.(Ac?(:i . t.pjç)( :\t :i.nct 	the  

fc:r:i.beci 	and 	accepted ri(:Ifi, I:x:].:i.c:)' 	and 	guidelines 	of 

t rar3 ...€-? r.. 

S 2 	Fc r th:tt tie respondents h\v:•? tvan ....i'i'eci 	the 

)pI. :i. c:n (. 	i(?c? (::cflfl p 1. c?t :1. C)fl of h:i. . t:t'?c:I' :1. bd tenure 	of 

'/(?kI''. cUt. 

5,3 	For that the tr,ii.fei' of the applicant at the 	n:i.i 

'.s:Lon 	of her c::i. Id 	s (iuc:at.:ic:4n is t.flt&l:\ 1' Ifl t.('ci and 	not 

.i ut. and fa :1 i' 

5.4 	 For 	 the transfer c:)I'c:iers have i:c(?Ii issued to 

a c:c:ommod ate some cr1 ......i. ce rs which 	is ci i c: i' :1. mi n tn'y 	an ci 

i'b:i.tt'ai'y 	and 	c:feris A.ic::i.e 14 of 	the 	COflSt:i.tittlOIi 	of 

:i: 	ci :1 

r 	that ni1:i.ce in :I.aw and malice in fact is 

c?x1:)j.:Lc:i.t. in the :i,(nI:)LA(:Jlic?c:I transfer (:)I'(:l(?I,, 

5.6 	 r that in any view of the matter the app.i.ic:ant 

is en t:i. t:I.?ci to the i'e:i. :i.efs sought for.. 

6.. 	 Details of the remedies exhausted. 

FA 

The 	ai:1:Ll.  :1 c:an t. 	ciec::L\IEs that t.Iie 	is 	no 	oth€r 



efficacious remed :1. cs uncle r any 	lu 1 €? and 1 h :i. S lion 	ble 

Tr:i. buni. 	is the on l.y  forum to adjudicate the su bi cc: t matter.  

711 	
Matters not previously filed or pending with any 

other court 

The aPl:i.:i.c:afli clec::i,ares that he has not f:i.:iecl 	any 

(::a(• 	on the st.tl:.:i ec:t na.ter lDef(:)re any (::ot.tr., foruun 	or 	any 

cthe r :i.ni:i.tt.it1.on 

Reliefs sought for 

Under the above fa cts and cir c:wnstan ces 	the 

a1)1).i. 1. C:kfl t :rays ...0 ........ic fc:)J. lot:i.ncj rd. :iefs 

8.1 	The na(fle of the applicant be d?i.?tcI from the 

:i. ifi :t.tc;n ( .(:l transfer c:1'(:Ie i' ci <t ted 03/06/20() S 

8,.? 	The applicant be 	:i. i.cjed to con tint.ic at his  

present p1. ac:e of posL:i. nq 

8113 Any other rd iei 	or 	reliefs 	as the 	Ion 

1 	r :1. l:t.tn. 	:1. deem ..... 	t. 	and I:)rol:w? r 

The .k hc)ve reliefs are p ray:l for on 	t he c; rot.incl 

stated 1. n pa ra S a l:x:)ve 

Interim Relief 

Dur:inçj the penden c:y of 	this application 	the 

applicant I:1'ays for the fcLl. :I.o'.:i.i'q i.n ter:i.fn rei. :i,c•?f. :: 

- 9.1 	1 he or:l (? r cia ted 03/06/2005 of transfer of t he 

a J:p i. :1 cant be sus IDendi ed an ci he may be al 1. owed to c::on 1 :i. flue at 

1 



9 

his p rc?s€?n t p 1. t(::e of post :i. nq 

9 	 Any relief or v•.•?1 :.zfs asthe Ion b.Le? Ir:i. L)t.tnaJ. ci ?(n 

I t and 

The above relief :Lsf.)rlyed for on the q rcR.tn ci 

tted :1. n pa 'a ti a bove ..  

:10., 	 This application isfi td thrcDtM:J h the Advcx::at 

11., 	Particulars of Postal Order 

:i. ) I PC) No 

:1:1. ) Date of ] 5.LL? 

:i. :i :i. ) Issued from 

:i.v) Payable at 

:12.. 	 L..ist of Enclosures 

As per :I:,c:I:.x 

Ver:i.f:i. catic:n 



1 () 

')crifi 	 ofl 

M S r)'cJ :1., cf i... •(c. 	• 	ii i'cj 1 

t 	48 	)/€?a rs , I'(?:t.(:I 	t of t j.., c:ic 

vc?r:i.fy 	L.la *. the 	 owade in the prc; r:i:hs 1 '4 6 to 

:1.2 are t rite to my 	 and st. ternen 	:i. ii para 	nd 

5 re lrt.te tc) my :ie(:J a! advi ce an ci that :t have not u 

any (It(?I' :La 	.f:.ç.  .(. 

And 	l., s:i.qn th:i.. 	If:Lc:a1.:i.01 -1 011 	tli:i.'. 	:1.1li 

clay of t.knt: 	2005 
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COMMISSIONER OF CENTRAL EXCISE 
MORELLO COMPOUND 

/ 2 	 MG. ROAD, SHILLONG 

TeL 91-0364-2224751 I 2223030. 	Fax. 91-0364-2223425/ 2226215. 	E-Mail: 

CJo. ii(2s)2O/ET.uv95/ (J/j7 . . 	 Dated: 

ro 4 OCT 2004 
The Deputy/Melem,t Commissioner 
Central Excise Division 

LUVJAUI -  I 
The Superintendent ( 
Central Excise liqrs. Oflic. 
Shiliong. 

Subject: Option for Annual General Transfer of Supetintendent/Inspector - regarding. 

The Annual General Transfer for 2004 of Superintendents and Inspectors posted In di11eteiit 
formations and Headquarter Office of Central Excise Cominisslonarate, Shiilong Is proposed to be made in 
December 2004. The concemed'offlc.rs who are due for transfer as per the accepted guidelines for transfer of this  
Commls.slonerate will be considered for transfer. - 

Briefly the accepted guidelines for transfer in respect of Superintendents/inspectors are reiterated 
below for the benefit of the officers. 

Cu pe rintendonts who have completed their tenure ii; below will be considered for transfer 

in the same station for a continuous period of 4 (tour) to 6 (six) years, 
In the some Section/Office for a continuous period of 2 (two) yeats, and 
itithe same Cornrnlsslorterntc, for a continuous period of 4 (four) years 

ImlIatiy, inspectors who have completed their tenure will be considered for transfer: 

(I) 	in the Divisional Hq;s. Office for a contInuous period of 6 (*lx) yearc, 
(ii) 	in the Ranges outside the Divisional Office for a period of 3 (this.) yeats, 
(ill) 	In Central Excise Hqrs. Office for a period of 6 (six) to 8 (eight) years and 
(iv) 	in the same Commisslonerate for a continuous period of 4 (tour) years 

Also, Superintendents and Inspectors of Shillong Central Excise Commissionerato who opts for Customo 
or Dlbrugarh Commisslonerate should send In the some Transfer Proforma. 

it Is therefore requested to forward the options of officers for posting In Central Excise and 
Customs In order of preference for next ptIng Indicating the reson thereof. Options In the presctlb! 
proforma (enclosed) should roach this offic6 on or before 31.10.2004. 0p6on received aiicr 
31.10.2004 will not be taken into consideration for Annual General Transfer 2004. it is, thore(or, 
rquostod to take potsonni initiative to send this ofrics, on or before the said date. While forwaidin th.i 
profortno, it may be ensured that the same Is duly verified by the hand of Office. 

Pionso acknowledge receipt. 

( U. 1I4\MAn ) 
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COP4r1[ISSI.CNER.(1} '  Ci:NTItA1[.i E)(CISE 
iOItF1 i;.: 	P() JN11 

TeL 9143644224751 / 22303I). Fi:. 91•.fl364-2.?.212 / 172621. 	•MaI: 
-- 	

IIiI t OJ 	Q{2j2QQ5 - - ---- 	 - 

Subj:t: Intei- ( rnrnissiorer:tte irasrFto;.3tIon of" the officers In the grade of 
Superint'ndnt Gi"oip '[3'" ordr ri"g. 

ihe 

- Li-d:--  
1 . 

2. 

. 
 
 

' 
 

DrdEired 

3.  

foIownj Transfer/Rol:aori of officers in he arade ci 	 I n the 

	

with iinsnediaL 	e1lE: ai"icIi untI fuiltior orders.  
.............................FROM 

Shri C. Shullai 	 .::rni;sionerale of 

SrntL R.R. f3howrnicic 	 I 	do- 

Shri D.FL Sah a •d" 
Shti G.C.Faul 	 . •do 	. 
Shil N.R. Das 	 ' 	 ' 	•do- 
Shti S.K. Nandil 	' 	' 	..do- 
Shil L.H 	Fairheirn 	' 	' 	 •do-  

	

 S111111
-------- 	--""'-.-.- 	. 	......................... 

 ...................: 	:'-:P:._........... 
Sh,i U.K Da5  

Shil Jaflndi'a M. (kirah 	 do- 
Shri S.K. Chaha 	 do- 
Shi LaIkhcnh Slinte 	 do 	' 

o- 

ShriIL_-------------------- ...-.-..." 	 ...._.:__ 
Shi B.B. Saikia 	' 	 •do 
Shil M. Bru:ah 	 -do- 

....................................J,......_ 
Srnti. P. [)evgupta 	

r 	
, 	 ..:Tlrni;si'Driete of 

CiiilI:: 	c i se, ,  Sh illong 

.........................-........................... . 	... o.. 
StiBycBhaUacharje :...._.__ 
Shi D. Maiumdar --.... - ......................... 

. 	 -------------------------- 	.._ 
1 SmIl. K.P. !Lnioo. 	. 	 •do- 
Shii 

. 	do 

,!i1!J.. --.---- ............................................... 
Shil  N.C.  Sutradhar 	' 	 do 
Srnti. S. BhattacI"iirjee 	 do- 

." 

!.!:.PP 	 On. 

ShrI F.U. Fuki 	 . 	 . 
Shri N.K. Nandi 	 . 	.. 	. 
Shri G.C. Paul 	' 	. 	. 	•-do- 

Shri G. Thbah 	. 	 -do- , 	
.... .. 

I 	iiAc r  

ShHlong Zone are hereby 

TO 
CEX , Shillong 

-do- 

" 	-do-  

-do- 
-do- 
-do- 
-do- 

• 10. 
 
 

3. 
14. 

L._ 
L ...... 
7. 

18, 

20. 	. 

 
 
 
 
 
 
 
 
 

33 	._.._,, 

 
 
 

L
,

39 ~_ 
 

(' Dlbrugarh 
-do- 
-do- 
-do- 
-do- 

 -do- 
do 

-do- 
 -do- 

___ do  
Cornrnissonerate of 
Customs (P), Shifiong 	- 

-do- - 
-do- 
-do- ____-  
-do- 
do 

-do- 
-do- -- 

-do-_________ 
-do- 

__•_Dibuar____ 
-do- 
do 

-do- 
-do- 
-do-_______ 
-do- 	- 

-_____ 



to 
 

I 	/ 

4 	siikk  
. 	., 	 . 	 ::: r i ii 	)iioI'ato of 

...............................I .  

Shri J.C. I)i 
- Ito 

!ri V. Hano 	. ..... 
1IriJ,. 

.. .. 

. 	.... 	.,., .................. . 
.,i 

., 

42. 
 

 
 
 

CominstIoorato of 
utome .(P. ShIIIon 

-do- 
-do- 

-do- 

CEX 

.. ........ 	 I 	 ... ................ ... .L. 

OhrI (3. K. Eftiu 
Shri D. K. DEb 

_. 
W. MohIburRahn1En 

hri L.S. I)a 
SM D.R. Das 
Shri N.C. Ka ltaki . 	 Jo 	 'I 

-. Shri G.C. MaMal 
Shri H.C. KaiIta 
Shri Sudip D___ 

'I'tis disposes of all Ui rep SentatiOfl i: 	h gr;LIic of Superintendents.  

I Cifi GILS it SL Noi. 3, 4 	r  	49, 50 ,5 I ,52, 53, 54, 55,57 ,5R 
''  
& 59 will not be entit1'4 1A!l).A. a; ti 	.ia' 	bri trw sferrecl on the basis of their 

1Jre;eIitLttiOfl. No tirther reprt;enU11 ii:ii ' 	in ,.eriined u. iless the officers joinitheir new 

placollot postings. 	. 

'fe above officer3 should be relieved. la.:e.;i :. ;1U ,!!fl(HOI)5. 

'1iis issues with the approva.l of the Ch1 	:ink:iu.ner CentriI Excise & Customs, Shillong 

INle, Shillong,. 

jan -do. 
-(10- 

.1).. so 

V 

 

f 

C.No.1I(3)F4EI12O Q5/ ' ' 	. 	 Dated :- 

Copy foi&ded for information & necesary acionte:- 

'1 '•t 
(KARNAIL SIflGlI) 

COMMISSIONER 

. 	
'j 	I,  

1, 	ihe Chief' Cainmissiciner, Cnsom 	& Ccliii h ii Ioi 	ionc 	- CR.ESCEI'1S' Building , M.O. Road. 

Slilliong. 	. . 
• 	hue Comm issi on er, CP.it4) 11)5 ( P) 1'''flt iV' 	. H 1 . . ,  

:L 	The Commissioner, Cnt'aI l:xcis. Dibtugvh. 
4. 	'TIle 1.oznlnissioner (,ppaI;), (eutral Eci', 
:i. 	The Additioria! Commissic'rer (P&V), Cni:ri! I .:.:;e i lIun 	)il:'nigtuh. 
i. 	•Ihe A.ddiLiori,n 	Co m1issior,er (ich.), C.ii:ia : Hii n. C) I lice., Shillcmg. 
'T. 	Tlite.kdditioval commissioner, CL.5OITIS (1 1 1CW ), 	•i.r 	;' 	, 
IL 	The Joint Commissioner (AlE), CenirsI ikii. 	(Ir ....:. 	Sbiik.ij/The 	Joint Commissioner, Central 

E.ci3e, Dibruaz1h. 
Division, Shiliong/ 4) 	"flue E) puty/ Assistant Cc rrin.jiv;ioiier, ( 	'n I 	I 	turns 

Dibrugarh Con1rissiouerate, Co:pi( s) 	it 	(nc:Iv ed ci fii:.cr(s) i;/are enclosed. 
Tie CAO, Ctrnl Eise/Custiirn3 Shillon;!Jl 	'I 1 	k 	.lIunsicneratt, 

I. 	lie Pi4.O, 	.i.Istorns 	CeritiI 	ic, 	(liu. 
1:2. 	A,ccurts I &:. ;i (/(..onl1cIenl at B .:ruictii/CilI,I 	1 j,;, i:: 	r 	i:I, 	uInl Exc s 	llqrs. Office, Shillong. 

Sliri/Sniti. 	7\/.c./\(c!'!:.'&._ -,. . 	I 	Ii tI.. 	I 	)t 	f(InlllflhlCC. 
'iIiuit 	 Customs 	& 	Central 	Excise,  k1 	Kciiitu;., 'B' •': Ii. 	(3eneral 	Secietary 	(3roup The 

Sliillong/D ibrugarh. 
1;5. 	Guard File. 
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